BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

MC(FAO)[SH]205/2013

2-8-2013

Mrs. S.Bhattacharjee, learned counsel who entered
appearance on behalf of respondent prays for 2(two) weeks’ time
for filing affidavit-in-opposition.

Prayer is granted.

List this case on 16-8-2013.

JUDGE
S.Rynjah



BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

WP(C)[SH]42/2013

2-8-2013

The learned counsel appearing for the petitioner prays for
one weeks'’ time as a last chance for filing rejoinder affidavit.

Prayer is granted.

List this case again on 12-8-2013.

JUDGE
S.Rynjah



BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

WP(C)[SH]117/2013

2-8-2013

Learned counsel appearing for the petitioner strenuously
contended that in another case similar with the present writ petition,
after enquiry for the charged leveled against the concerned Syiem,
the District Council had removed the Syiem against whom the
charged had been proved. In support of his contentions, he wants
to rely on some documents which are taken out from the pocket. It
is clearly well settled that the party in the writ petition cannot rely on
the documents which has been taken out from the pocket.

The learned counsel appearing for the petitioner prays for
2(two) weeks time for filing additional affidavit for annexing a copy
of the documents so as to enable the other party to give a reply.

As prayed for, 2(two) weeks’ time is granted to file additional
affidavit.

List this case again on 16-8-2013.

JUDGE
S.Rynjah



BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

WP(C)[SH]174/2013

2-8-2013

As prayed for by the learned counsel appearing for
the respondents, further 4(four) weeks’ time is granted for filing
affidavit-in-opposition.

List this case again on 30-8-2013.

JUDGE
S.Rynjah



BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

WP(C)[SH]175/2013

2-8-2013

As prayed for by the learned counsel appearing for
the respondents, further 4(four) weeks’ time is granted for filing
affidavit-in-opposition.

List this case again on 30-8-2013.

JUDGE
S.Rynjah



BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

WP(C)[SH]285/2012

2-8-2013

As prayed for by the learned counsel appearing for the
petitioners, 4(four) weeks time is granted for filing rejoinder
affidavit.

List this case again on 30-8-2013.

JUDGE
S.Rynjah



BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

WP(C)[SH] 84/2013

2-8-2013

Learned counsel appearing for the respondents prays for
further 2(two) weeks’ time for filing affidavit-in-opposition.

Prayer is granted.

List this case again on 16-8-2013.

JUDGE
S.Rynjah



BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

WP(C)[SH]26/2013

2-8-2013

Mr. N.D.Chullai, learned Sr. Govt. Advocate, assisted by
Mrs. S.Bhattcharjee, learned Govt. Advocate appearing for the
respondents prays for further 3(three) weeks’ time for filing affidavit-
in-opposition.

Prayer is granted.

List this case again on 23-8-2013.

JUDGE
S.Rynjah



